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KARNATAKA LEGISLATIVE ASSEMBLY

FOURTEENTH LEGISLATIVE ASSEMBLY

TENTH SESSION

THE KARNATAI{A POLICE (AMENDMENT) BILL, 2016

(L.A. Bil l No.27 of 2OrG)

A Bill further to amend the Karnataka Police Act, 1963.

Whereas it is expedient further to amend the Karnataka Police Act,
1963 (Karnataka Act 4 of 1964) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State kgislature in the sixty-seventh
year of the Republic of India, as follows:-

l. Short title and commencement.- (l) This Act may be ca-lled the
Karnataka Police (Amendment) Act, 2016.

(2) It shall come into force at once.

2. Amendment of section 2O D.- In the Karnataka Police Act, 1963
(Karnataka Act 4 of 1964) (herein after referred to as the principal Act), in
section 20D in sub-section (1),-

(i) for the words "Regional Comrnissioner of the Region" the words
"Deputy Commissioner of the concerned District" shall be substituted; and

(ii) in clause (i), for the words "Joint Secretary to Government", the
words "Assistant Comrnissioner" shall be substituted:

3. Amendment of section 31.- In the principal Act, in section 31, in
sub-section (1), after clause (z), the following sha-ll be inserted, namely:-

"(za) Regulating, controlling and monitoring of safety and security of
children".

4. Anendment of section 36d- In the principal Act, in section 36A,-

(i) in the heading, for the word "eunuchs" the word "undesirable
activities" shall be substituted;

(ii) in clauses (a) and h) for the word "eunuchs" where ever they occur,
the word "persons" shall be substituted; and

(iii) in clause (c) for the word "eunuch" the word "person" shall be
substituted.



STATEMENT OF OBJECTS AITD REASONS

In writ petition No: 32054/2014 the Hon'ble High Court of Karnataka

has observed that Regional Commissioners as the Chairman of the District

Police Complaints Authorities will not serve the purpose of effective

functioning as they are holding several authorities in their region. Further

retired Civil Seryices Members not below the rank of Joint Secretary are not

availabe to appoint as Members of the Authority. Therefore, it is proposed to

appoint the Deputy Commissioner of the concerned District as the

Chairman of the District Complaints Authority and retired Civil Service

Members of not below the rank of Assistant Commissioner as its Members.

In the recent past sexual harassment, incidents regarding the children

are happening frequently. In ttris regard, the Central Government enacted

POCSO (Frotection of Children from Sexual Offences) AcI-, 2Ol2 (Central Act

32 of 2OL2). In spite of the cases being registered by the police and

investigating the sarne and fifing the final reports to ttre Courts, the

negligence on the part of ttre staff as well as school management is being

revealed in almost all the cases so far reported. To control and regulate the

activities of school staff and the management for safety and security of the

children at large, some more powers are required by the Police to effectively

monitor and regulate this issue in future. For tJris reason a separate clause

is proposed to be added to t]e present section 3l (l) as 31(l) (z a) of

Karnataka Police Act, 1963.

Further, the petitioner in writ petition No. 1397 /2015 has approached

the Hon'ble high Court of Karnataka, Bangalore with a view that the

provisions of section 3lA dealing with eunuch are discriminatory against

transgender Community and violates provisions of Article 14, 15, 19 and 2l

of Constitution. Therefore, it is proposed to replace the word "eunuch" with

the word "person".

Therefore, it is considered necessary to amend the Karnataka Police

Act, 1963.

Hence, the Bill.



; i

FINANCIAL MEMORAI{DUM

There is no extra expenditure involved in the proposed trgislative

measure.

DR. G.PARAMESIilIARA
Minister for Home

S.Murthy
Secretary U/C)

Karnataka kgislative Assembly
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A]\INEXURE

EXTRACT FROM THE KARNATAKA POLICE ACT. 1963

(KARNATAI(A ACT 4 OF 1964)

zOD. District Police Complaints Authority.- (l) The Government
shall in consultation with State Police Complaints Authority, by notification
in the official Gazette, constitute the District Police Complaints Authority
under the chairmanship of the Regional Comrnissioner of the Region and
three other members, namely:-

(i) one member of retired Civil Serrrice shall be an officer not below
the rank of Joint Secretary to Government;

31. Power to make orders for regulation of traffic and for
presen/ation of order in public places, etc.- (1) The Comrnissioner and
the District Magistrate, in areas under their respective charges or any part
thereof, may make, alter or rescind orders not inconsistent with this Act,
for.- XX XX XX

(z) prescribing the procedure in accordance with which any licence or
permission sought to be obtained or required under this Act should be
applied for, and fixing the fees to be charged for any such licence or
permission:

36A. Power to regulate eunuchs.- The Commissioner, may, in order
to prevent or suppress or control undesirable activities of eunuchs, in the
area under his charge, by notification in the official Gazette, make orders
for,-

(a) preparation and maintenance of a register of the narnes and places of
residence of all eunuchs residing in the area under his charge and
who are reasonably suspected of kidnapping or emasculating boys or
of comrnitting unnatural offences or any other offences or abetting the
commission of such offences.

(b) filing objections by aggrieved eunuchs to the inclusion of his name in
the register and for removal of his name from the register for reasons
to be recorded in writing;

(c) prohibiting a registered eunuch from doing such activities as may be
stated in the order.

xx xx x>(
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